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S« Harikumar

Casual priver

Office of the Chief Postmaster General ' ,
Thiruvananthapuram , , Applicant

By Advocate Mre Ge Sasidharan Chempazhanthiyil
. e |

l. Chief rostmaster Geneml, ‘
Kerala circle. Thiruvananthapuram

- 2¢ Senior Superintendent of Post offa.ces

North DJ.VJ.s ion, Trivandrum

3e Director Generdl, Department of Posts
New pelhi ‘

"4+ Union of India represented.by Secretary

M;Lm.stry of COrmnum.catJ.ons New Deth. " Respondents

" BY Advocate Mr- T.P M. Ibrahim Khan,_ SCGsC

ORDER

LHETTUR SAmARAN NAI.R (J). VICE cmlmm

Applicant, a casual labourer seeks vto quash.'A-S'
(prayer (a))by which he was‘ grani‘-:éd temporary :’status}. He
seeks a ;Eurth_er declaration that he is entit.l:e.d' to be
regulariéed as .a driver. Lw’e have >no' objection to grant
first prayer, buat couﬁsei “g,ubmits that the salid prayeﬁ may

not be grantede As for thé declaration, there is not enough

 material to make one. ’ The stand in the reply statement is

- that applicant is over aged; that in, sPite of the age relaxatlon

’

.m al, he w:.ll not be ellgl.ble for cons:a.deratn.on; that he

does not possess the education qual:.flcatlon (para 6 of
reply st:atement): that his work as a driver is unsatz.sfactory;

thdt-he is not maintaining vehicle prope:ly (paxra 7 of reply

‘_statement) ': that due to his rash andg neg‘ligex_nt driving a



.2

pedestrian was injured and a compensa‘;ion”of Rse 39,950/=

was ordered by the Accidents Claim Tribunél'.

2¢ We do not think th'at we would be justified in :
grantmg a declaration as prayed for in the exercise of

our dlscretlonary jurisdlctz.on. ' If applicant seeks

' 'reguldrlsatlon he may make a representation before the

competent-i authority supporting’his contentions with evidences

It will beé for that authority to take a decision. We

express no op:mlon on the meri.ts of the case.

3¢ Application is d:n.sposed of as aforesa;d.. No costse |
Dated the 2lst December, 1994,

’QM . Ha.ml( cov oL ta viany

Se Po 5. CH&.‘I’I‘UR SANKARAN NAIR (J).

AD&INISTRAIIV& MEMBER o VICE CHAI RMAN '
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List aof Annexures

Annexure-A1: True copy of OM No.49014/16/89-Bstt(c)
dt.16.7.90 ®&R% issued Bx an behalf of
1st respondent.

Bnnexure-A5: True copy of Memo No.ST/200/91 dt.
31.1.94 issued on behalf of 1st respondent



